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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): We are walking out
in protest.

Shri Jyotirmoy Bosu, Shri Atal

Bihari Vajpayee, Shri Shyamnandan

Mishra and some other hon. members
then left the House.
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RE: RAJASTHAN STATE EMPLOY-
EES’ STRIKE

SHRIMATI GAYATRI DEVI (Jai-
pur): Sir, I had asked if I could
raise the question of the Rajasthan
Karmacharis’ strike in this House.
I feel that it is very important that
I should do so in view of the law
and order situation that might be
created in that State as a result of
the fifteen days’ strike., As the hon.
Member who have preceded me said
while speaking on the Calling At-
tention motion, Rajasthan too 1s @
famine-stricken and scarcity-ridden
State. With the combination of this
strike and the Government's persis-
tent refusal to talk with the ¢mp-
loyees the situation of the State
might become very very dangerous,
and that is why I wanted to draw the
attention of this House to that fact.

I wonder whether you are aware
that in this great democratic count-
v of ours, in Jaipur there has been
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curfew for 36 hours, the longest pe-
riod ever in our history since inde=
pendence. The Chief Minister's con-
tention that the employees refused
to come forward and negotiate with
him is not true. In fact, when the
Rajasthan Karamchari Sangh made
the 25-point programme they wan-
ted to meet the Chief Minister and
the Chief Secretary. When they
were proceeding to the Chief Sec-
retary's house, their road was blo-
cked. Section 144 was imposed in
the city outside the four walls and
total curfew inside the city, there-
by making the work come to a cum-
plete standstill.

I would like to appeal to this House
to bear pressure upon the Chief
Minister who, after all, was electen
by the Centre, and not by the loca’
Government, to speak to these peoplc
and discuss their demands. Those
demands that are feasible should be
met and on those that are not feasi-
ble there should be discussion to
make them see reason. At this time
of scarcity and famine we cannot
afford to have a break-down of law
and order.

Before I resume my seat, may 1
repeat the request made by other hon.
Members of the opposition for the
formation of a Committee of Mem-
bers of Parliament to go round the
drought-ridden and scarcity-stricken
areas so that we can judge for our-
selves the performance that this Gov-
ernment pretends that it is doing to
alleviate the suffering of the people.
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